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been taken up through video conferencing nomd by Sﬁ.:i. :. '_ !
aftthourt in terms of orders of Hon'ble High Court hearing No. R-
; 16.05.2020 and 16/DHC/2020 dated 13.06.2020.
TMnﬂﬂHwﬂs proceeding at the stage of ex parte final arguments.
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atsApp. who has filed the written arguments through email ID of the court.
Hom.nuﬁmtobothﬂnmmmmmm“lﬂu
 Award already stand passed against management no.1 and management No.2 has
As per law, even if a party is proceeded ex parte, it still has a right to advance
rguments. Accordingly, in order to provide an opportunity to the managements to
case and as per directions of Hon’ble High Court of Delhi, the case stand adjourned
her en block cases to be taken up for physical court hearing as and when the Courts
iormal functioning, for 27.07.2020.
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